| TEM NO. 2(Part Heard) COURT NO. 12 SECTI ON XI'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).19707-19708/ 2009
(From the judgenent and order dated 09/09/2008 in WA No. 448/ 2004
& WA No. 465/ 2004 of The H GH COURT OF GUWAHATI , ASSAM

BHUPENDRA NATH HAZARI KA & ANR Petitioner(s)
VERSUS
STATE OF ASSAM & ORS. Respondent ( s)

(Wth office report)

WTH SLP(C) NO 963 of 2010

(Wth appln(s) for exenption fromfiling c/c of the inpugned judgnment and
perm ssion to place addl. docunents on record and c/delay in filing SLP and
of fice report)

Date: 26/09/2012 These matters were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE K. S. RADHAKRI SHNAN
HON BLE MR JUSTI CE DI PAK M SRA
For Petitioner(s) M. MN. Krishnanani, Sr. Adv.

M. AzimH Laskar, Adv.
M. Abhijit Sengupta, A OR
(I'n SLP(C) No.963/2010)

M. Prashant Bhushan, A. O R

V. Shekhar, Sr. Adv.

Azi m H Laskar, Adv.

Sachi n Das, Adv.

. Abhijit Sengupta, AOR
(I'n SLP(C) No.19707-08/2009)

For Respondent (s) M
M.
M.
M

M. Avijit Roy, Adv.

For M'S Corporate Law G oup, A OR
(For respondent/State of Assam
in both the SLPs)

M. Balraj Dewan, A.O R

UPON hearing counsel the Court made the follow ng
ORDER

Del ay condoned.
Hear i ng concl uded.
Judgment reserved.

| (NARENDRA PRASAD) | | (RENUKA SADANA)
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